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Reduction in interests of Nationalised
Banks to Small Trades and Entrepre-
neurs

3332 SHRI SHYAM SUNDAR
GUPTA Wil] the Mimster of FIN-
ANCE be pleased to state

(a) whether there is any proposal
under consideration of the Government
to reduce the interest on loans given
by nationalised banks to small traders
and small entrepreneurs to enable
them to improve their business, and

(b) 1f not the reasons thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) and (b).
Loans upto specified amounts granted
to small traders and entrepreneurs
are alreedy exempted from the Re-
serve Bank of Indie’s directive on the
minimum lending rate of 125 per
cent as they form part of the neg-
lected sectar Accordingly, tn de-
serving cases, banks do provide loans
to such borrowers at rates lower than
the minimum lending rate In other
cases the maximum ceiling vate of
15 per cent recently fixed by the Re.
serve Bank of India is applicable,
However, banks have been advised to
pass the benefits of the aholition of
interest tax and reduced rates of ine
terest on deposits to thetr borrowers
in the interest of ecomomig develop-
ment.
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Dilution of Foreign Equity holding by
Foreign Companies under FERA

3334, SHR!1 M. KALYANASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state:

(a) the number of foreign compan~
108 which have submitted the proposals
for the dilution of their equity hold-
ings in line with the provisions under
the FERA;

(b) the number of companies whiclk
have not submitted yet/not agreed to
do so; and





